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THE AUHATI HIGH COUR T GUWAHATI

HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)
NO. Hc.vrr-06/ Lt62Al 20241A

Shri Chatra Bhukhan Gogoi,
Registrar (Vigilance),
Gauhati High Court,
Guwahati

Shri Pranjal Bora,
Presiding Officer,

Ind ustrral Tribunal, Cachar, Silchar

Dated Guwahati, the 9"' December, 2024

Permission to avail Leave Travel Concession (LTC)

Your letter no. ITS.03/2024 l4t7 , dated 03.12.2024 &
This Registry's letter no. HC.VII-06/11439 l2O24lA, dated 4,h November,
2024

With reference to the above, I am dtrected to rnform you that partial
modification has been made to the Leave Travcr concession (LTC) permission
for the block penod 2022-2024 by way of carry forward, granted to you vrde
this Registry's letter no. HC.VII-06/11439 l2O24lA, dated 04.11.2024. Now, you
have been allowed to avar Hoadquarters Lcave pcrmission from the evening of
10.01.2025 till the morning of 20.A1.2025, instead oF 11.01.2025 till the
morning of 20.01.2025.

From

To,

Sub:-

Ref:

Sir,

All other permissions granted in the aforementioned LTC permission, as
stated in this Registry's tetter no. HC.VII-06/11439 l2024lA, dated 04.lt.ZO24,
will remain uncha nged.

Yours faithfu lly,

<) l-
REGISTRAR (VI ILAN cE)

Memo No. HC. VII-06/ 1 1629 - tl63llZo24lA. Datcd 9ri December, 2024
qopy-tQ:

1. The Principal Accountant Gcncral (A&E), Assant, for information.
2. The Deputy Registrar (Finance), Gauhati High Court, Guwahati for

informatton and necessary action.
3 e Project [Vanager, Gauhati High Court, Guwahatr for information

wrth request to take necessary steps for uploading this letter in
official website of this Hon'ble Court.
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